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If that is their proposition, then, they 
will have to go to the skies to find 
out people to occupy this Chair. I 
say that belonging to a party and 
discharging the duties of these posts 
in a manner which is desirable and 
proper, is quite possible. I was glad 
to hear from my hon. friend Babu 
Ram Narayan S m ^  that at least 
Shri Purushottam Das Tandon dis
charged that duty in the best possible 
way. There can be no one exception. 
Those who say that there is only one 
exception to the rule, have not seen 
the whol*e thing. I say it is quite 
possible to discharge the duties of 
the positions of Speaker and Deputy- 
Speaker without resigning from the 
party to which they brfong. I am not 
much enamoured about cutting the 
trappings and c ^ s , as was said by 
an hon. Lady Member ^from the 
opposite side. It depends upon the 
persons who occupy this Chair, 
whether they want to discharge their 
duties in the proper way or not. 
From my experience of Jthe short 
time that I have been here, I can say 
that our Speaker and Deputy-Speaker 
have done the job in the most fault
less and most praiseworthy way.

As regards the question of pay and 
other amenities, in these days of ris- 
mg expediture, I do not know 
whether any thing less than what has 
been proposed in the Bill could keep 
these dignitaries in the position in 
which they ought to be placed. There 
may be some difference of about 
Rs. 100 or 200 here or there. That 
does not matter much. We should 
not grudge the salary that is given 
to k person. We should rather be 
careful about the way in which he 
discharges his work, as to how he 
performs his work. Even if he 
requires a little more salary, we 
should not grudge that; we should be 
glad to §ive it. Therefore on a matter 
of principle, I do not find anything 
that comes in the way of my gub- 
scribing wholeheartedly to the Bill 
before us arui I support the Motion 
wholeheartedly.

Air. ^Chairman: Now, on the ^ e n d a  
there is the one-hour discussion re
garding the new International Wheat 
Agreement for the supply of wheat 
at ?*05 dollars per bushel.

RENEWED INTERNATIONAL 
WHEAT AGREEMENT

Mr. Chairman: Those . that had
given notice of moving for this dis* 
cussion are:

Shri Tribhuan Narayan Singh,
Shri Radha Raman,
Shri Shree Narayan Das, ^

Pandit Munishwar IXitt 
Upadhyay,

Shrimati Indira A. Maydeo, and

Shri Bhagwat Jha “Azad”.

Besides, I think, about four or five 
other Members may like to partici
pate. And this is only one hour’s 
discussion, and after that discussion 
the hon. Minister, I understand, is 
likely to take about 15 to 20 minutes. 
Therefore, I would fix the time as 
ten minutes for those who have given 
notice «of this motion and five minutes 
for others.

^  arrsf ftnrrr sw e ^

^  f w  t  ^  m
t  I artr 4' arrnpT ^ w

^  W  'IT
% fW w T  ^  fir-.T m  

^ aftr P m ’IT

I

far! f  fV (TfT %

«PT 'TIT t  %  TO

The Minister of Food and Africul- 
tare (Shri Kidwal): May I interrupt 
the hon. Member? Mr. T. N. S in ^  
had asked us for certain information, 
and we have sent him a full copy 
of the Agreement. If the other Mem
bers are not aware of it, then I am 
sorry. We had one copy, and we 
sent it. *
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Some Hon. Members: We could not 
l^ar.

Mr. Chairman: The position is this, 
that the hon. Member who was 
speaking said that he is not in posses
sion of a copy of the Agreement. The 
hon. Minister says that Mr. T. N. 
Singh whose name appears first in 
the list of those who had asked for 
the discussion, was supplied with a 
copy of the terms of the Agreement.

Shri K. K. Basu (Diamond 
Harbour): For collective use?

Shri KIdwai: Yes, for collective
use.

Mr, Chairman: Let the hon. Mem
ber proceed.

Shri V, B. Gandhi (Bombay City 
—North): Will the hon. Minister give 
us the terms in brief so that the dis
cussion may be helped.

Shri Kidwai: It is a very long docu
ment, and one does not know in 
what portion a particular Member is 
interested.

Shri Punnoose (Alleppey): It is not 
a particular Member. It is the whole 
House that is interested in the loss 
that we have to sustain.

Shri. V. B. Gandhi: Is there a
minimum price provision there?

Shri Kidwai: In a few minutes. I 
may say what the Agreement is. 
When the International wheat Agree
ment was entered into last time, i.e. 
foui^ years ago, the maximum price 
was fixed at 1*80 dollar per bushel, 
and the minimum prices—because it 
was generally expected that prices 
would come down—as follows:

1*50 dollars 'in the first year,
1*40 dollars in the second year,
1*30 dollars in the third year, and
1 • 20 dollars in the fourth year.

But the prices always remained 
high, i.e., the exporting countries had 
to subsidise our imports. The rule 
was that if the prices ranged between 
the minimum and maximum, then 
we will get at the market prices. If 
the prices were higher than the 
maximum, then the exporting coun
tries would pay the difference. We 
were allowed to purchase in the open 
market, but we would pay only 1*80 
dollars per bushel, and whatever 
excess there was would be met by 
the exporting country. If the prices 
went down below the minimum, then 
we will have to purchase at the 
minimum price fixed: Last time we 
entered into an agreement it was

generally thought that the prices 
would come down below the mini
mum. Therefore, minimum prices 
were regulated as 1*50 dollars in the 
first year. 1*40 dollars in the second 
Vear, 1*30 dollars in the third year 

'an d  1*20 dollars in the fourth year. 
There was a similar experience. At 
one time Burma Government had 
offered us rice at very favourable 
rates, but then they had stipulated 
a certain price. That price was very 
favourable, but our advisers thought 
that these high prices would not be 
maintained for long. Therefore, we 
refused to enter into an agreement^ 
and we have had to pay a high price. 
Similarly, today the market price in 
the U.S.A. is 2 28 dollars. In Canada, 
it is about 2.15 dollars. We are 
required to pay the maximum price 
of 2*05 dollars. Last tjme when we 
entered inxo an agreement, the maxi
mum was 1.80 dollars, and over and 
above that, we were asked to pay 
.06 dollars per bushel for their 
storage and other purposes because 
they nad guaranteed to supply. This 
year, the maximum includes all the 
other charges, Therefore, it is an in
crease of 0.19 dollars, which is 
cheaper than the present market 
price, and whenever the market 
price goes down from the maximum, 
then we are required to pay only the 
market price, except when it comes 
down below the minimum price. 
Then, of course, we will suffer.

Shri V. B. Gandhi: What is the 
minimum price in this agreement?

Shri Kidwai: 1.55 dollars.

Shri Sarmah (Goalghat-Jorhat): 
What is the maximum? ,

Shri Kidwai: 2.05 dollars. r  i

Shri Jhunjhunwaia (Bhagalpur- 
Central): We are not bound to pay 
at 2,05 dollars?

Shri Kidwai: We will purchase at 
the market rate. We are today pur
chasing at the market price, but be
cause the market price is nigh, the 
Governments of the exporting coun
tries pay the difference. Similarly, 
if the market price ^oes below the 
minimum, then we will have to pay 
the minimum price. That is the 
agreement.

Shri Punnoose: On a point of
clarification, Sir. ^

Mr. Chairman: If the whole time is 
spent in this Way, the Members may 
not get an opportunity to speak. The 
basis has been given by him.
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Sbri S. N. Das (Darbhanga 
Central): For the last two or three 
months negotiations have been going 
on between the exporting and im
porting countries on the question of 
the renewal of this International 
Wheat Agreement. It appears that 
17 Governments have signed the 
agreement, while others including 
the Government of the United 
Kingdom which is the largest import
ing country that has participated in 
these negotiations, have been insist
ing that the price of wheat under 
this agreement should not be higher 
than two dollars per bushel. India 
has also been fighting, for this, and 
insisting on this price, along with 
U.K. and other countries. From the 
papers, it appeared that this agree
ment would not be renewed, and 
that there was a breakdown.

[Mr. Deputy Speaker in the Chair]
I do not know whether the inter
national food situations, and the 
stocks held by the different export
ing countries, and the food prospects 
for the coming year would justify 
the renewal of this agreement. As a 
layman, I feel that India also is not 
in the position in which she was in
1949 and subsequent years. Our food 
situation has improved. From the 
statements made by the Food
Ministers, from time to time, it
appears that the stock position in our 
country is satisfactory as also the
production of foodgrains. Therefore, 
we thought that India should fight 
for a lesser price. But abruptly we 
came to know that India has signed 
the agreement while U.K. has not. In 
view of the fact that U.K. is the
largest importing country among the 
participating countries—importing 30 
per cent, of the total pool—we 
thought, rather everyone thought..

Shri Kidwai: Not everyone.
Shri S. N. Das; May be. But there 

is a feeling in the country. Sir, that 
there was no necessity at present. . . .

Shri Kidwai: That is not the feel
ing,

Shri S. N. Das: . . . .  for this agree
ment. Hon. Members of this Parlia
ment would have liked that before 
concluding this agreement. they 
should haye been consulted and the 
position cleared by the hon. the Food 
Minister. We the Members of Par
liament have no impression as to 
what were the internal and external 
conditions, what were the pric* pre
vailing in the international wheat 
market, and we do not know the 
reasons which impelled the Govern
ment of India to leave the Goverr 
ment of the U.K.. . . .

Shri Kidwai; In the lurch*
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Shri S. N. Das: ___ and sign this
agreement. So far as we know, in 
international matters, at least in 
economic matters, we have been just 
siding with the Government of the 
U.K. I think, any importing country 
would like that the price of wheat 
should be decreased. America which 
is the largest exporter.—the impres
sion goes,—has compelled other im
porting countries or rather broughf 
some pressure to bear upon them to 
agree to this price. As far as we 
know the production this year in the 
exporting countries as well as in the 
Western European countries has in
creased, and the European countries 
which were iriiportinp from America 
would import less this year. They 
are not going to import the quantity 
which they imported during the last 
two years. And we our.selves also 
are not going to import more than 
1.5 million tons. In view of all these 
facts, the Government should not 
have been in a hurry to just sign 
this pact. Therefore, I would like to 
take this opportunity to request our 
Food Minister to enlighten this House 
regarding the reasons which impelled 
the Government of India to enter 
into this international wheat agree
ment and the extent to which we 
are going to import during these 
three years.

From the agreement it appears 
that it depends upon the importing 
countries to import, but we have to 
guarantee certain quantities of im
port. If we demand certain quanti
ties of wheat from the international 
pool, we have to pay the maximum 
price. If there is no demand in our 
country, the exporting countries will 
compel us to buy ceitaiii quantities 
of wheat at the maximum price.

The Minister of Agriculture (Dr. 
P. S. Deshmukh): Minimum.

Shrl S. N. Das: In view of the
fluctuating prices and in view of the 
recession that is going on in our 
economic situation, I think it would 
have boon better if the Government 
had not signed this agreen^ent. That 
is my opinion. I would like to be 
enlightened by the hon. Minister. I 
would not take long, but just state 
that there is a feelinc in this coun
try, and it has al;?o oeen expre.'^sod 
in certain nev/spapers, that the stand 
taken by the Government of the U.K. 
is more reasonable than the stand 
take,n by the Government of India. I 
hope the hon. the Food Miiii.ster will 
make a statement and clarify the 
situation and remove these misappre
hensions as to the loss tliat the sign
ing of this pact contails.

Shrl PmuioMe rose— ̂ ^

Shrl Kidwai: Sir, I have now only 
20 minutes.

Mr. Deputy-Speaker: It will go up 
to 1-15. I will call the Minister at 
1 o’clVick. '

Shrl Kidwai: It will be too short.
Mr. .Deputy-Speaker; Then five 

minutes more. Mn Punnoose.
Shrl Punnoose: Very disquieting

news has been appearing in the 
papers, as ipr instance in the 
Hindustan Standard of 24th April, 
1953, that our country will have to 
bear a loss of 9 crores of rupees by 
this bargain. At a time when 
Britain,, which is related to America 
in several ways, is keeping out of 
the bargain and offering only 
Rs. 9-8-0 per bushel While America 
demands Rs. 10, India has straight
way walked into the trap. I would 
like to know how and why these 9 
crores of rupees we have to lose in 
this bargain.

Then again, the existing wheat 
agreement was signed by 46 coun
tries, while only 24 countries have 
joined the new agreement so far.

Shri K. K. Basu: 17.
Shri Punnoose: Some papers say

24. The reason is simnle. Th^ ex
porting countries have produced 
d o u b le  the qiiantity they produced 
last year. So Government of India 
could have writed a bit and bar
gained. But I think they sometimes 
lorget what type of people they are 
dealing with on the other side. Now, 
it is not too late, I hope because this 
agreement cannot be binding unless 
it is ratified by Government of India.

Shri Kidwai: That is correct.
Shri Punnoose: So we have to

stand up and show them that we 
also have got some kind of backbone. 
This is the time for that.

Shri K. K. Basu: With regard to 
what the Minister said in his inter
ruption, I would like to k n c r  
whether the actual price went do^ 
to the minimum level and the export 
ing countries had to pay for it in the 
last four years.

Shri Kidwai: Again there is some 
misapprehension.

Shri K. K. Basu: The Minister
wanted to justify the position—if 
there is a likelihood of the thing 
coming down and the exporting 
countries having to pay for it. I 
would like to know on how many 
occasions in the last four years the 
exporting countries had to pay.
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Shrl Kidwal: The question has been 
perverted. Therefore, I will not 
answer it.

Mr. Deputy - Speaker:
finish.

Let him

Shrl K. K. Basu: The other point 
—this has already been referred to 
by previous speakers—is whether in 
view of the abundance of production, 
as revealed by statistics given by 
many economic journals, the Govern
ment has ascertained the internal 
market price in the major exporting 
countries and also in the other coun
tries outside this pool, and whether 
Grovernment has tried to go to other 
markets, apart from these American- 
dominated exporting countries.

Then another point which has come 
out in the papers and which the 
Minister wanted to justify was that 
these 6 cents, whidh used to be paid 
for storage, etc. was now going to be 
included. But one of the conditions 
is that there should be immediate 
delivery. Is there any time-limit 
within which to arrange for shipping, 
because in view of this ‘immediate’ 
delivery clause we might be asked 
to pay for damages. Then about the 
total loss, some papers say it will be
9 crores and some say it will be 7 or 
8 crores. I would like to know what 
the Government ex^ject will be the 
loss in view of the enhanced price.
I would also like to know who are 
the new participating countries and 
the period for which we are going 
to bind ourselves under this inter
national wheat agreement. These are 
the points I would like the Minister 
to answer. •

Shrl Damodara Menon (Kozhi
kode): I would like the hon. Minister 
to answer one or two questions. When 
the hon. Member Mr. Basu put a 
question, the hon. Minister said that 
it was perverted. So I would put it 
in another way.

Shri Kidwal: Yes. I hope it will 
not be perverted.

Shri Damodara Menon: The hon.
Minister' stated in his explanation 
that we have fixed a minimum in that 
agreement and when the price went 
below the minimum, the importing 
countries were to pay the price at the 
minimum rate.

Shri Kidwai: That is true.

Shrl Damodara Menon: That means 
that they have to make good the 
difference and that was a loss. I 
would like the hon. Minister to give 
me some idea as to the loss we sus- 
tamed as a result of making good 
this difference.

Shrl Kidwal: In the last f o u r  years?
Shri Damodari Menon: No, not in

the last four years.
Shri Kidwai: I do not think we

suffered any loss.

Shrl Damodara Menon: The hon.
Minister said that especially last year 
the prices went down below the 
minimum.

Shri Kidwai: Last year? No; I
saM that it remained always above 
the maximum and therefore we were 
always gainers.

Shrl K. K. Basu: Let us know the
gain or loss we had.

Shrl Damodara Menon: Regarding
- the minimum price, there were 
occasions----

Shrl Kidwai: No; up to now there
were no such occasions.

Shrl Damodara Menon: I want the 
hon. Minister to tell me what were 
the reasons that weighed with the 
Government of U.K. to keep out of 
this agreement now.

Shrl Kidwal: Anybody may try his
guess and I will try mine.

Shrl Damodara Menon: Is there any 
prospect of the price of wheat going 
down in the market now because 
most of the countries are producing 
more and the prospect of war is 
recoding? Did the Government of 
India try other markets? Where was 
the hurry for the Government of 
India to enter into this agreement?

Shrl V. B. Gandhi: I was one of
the signatories to this requisition. 
Now, I  see that we would have done 
better to have postponed this debate 
by a few days because today, I under
stand, happens to be the last d ^  on 
which it is possible yet for Great 
Britain to decide whether or not to 
affix its signature tp the International 
Wheat Agreement. And, therefore, 
the present debate is going to appear 
somewhat unreal, for after all. what 
is the debate based on? Now, Great 
Britain refuses to accept the price of
2 dollars and 5 cents per bushel. 
Supposing, Great Britain had accept
ed the price of 2 dollars and 5 cents, 
we all would probably have come 
to the conclusion that that was the 
right price to pay and this debate 
would never have come. ft

Shri Kidwai: That is correct.

Shri A. M. Thomas (Emakulam); 
Then the question of Anglo-American 
bloc will ariS9,
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Shri V. B. Gandhi: Now I want to 
begin by saying that I whole-hearted
ly support the stand taken by our 
Government and that for two reasons. 
For one reason because I do not 
believe that we are really having a 
bad bargain and we certainly do not 
want to join Great Britain if Great 
Britain wants to take a gamble.

Shri Kidwai: Yes.

Shri V. B. Gandhi; The second
reason for which I support the stand 
taken by the Government is that they 
are supporting the idea of inter
national agreements on commodities. 
This is the first big international 
experiment in the history of the 
world. The last agreement was a
result of 7 international conferences 
and I am very glad that nothing is 
being done to harm this experimont 
and this experiment is going to be 
continued.

Now 1. come to the question raised 
by Mr. Basu. Mr. Basu wanted to 
know how much we lost or gained 
out of the last agreement. We 
actually gained, taking an average of 
our purchases as l i  million bushels 
a year for the last 4 years at one
dollar and 80 cents, and the average 
price during all these four years was 
always about 2 dollars and 10 cents 
—it sometimes reached $2-20—and as 
the hon. Minister says, it is today 
$2.28—but even taking it as $2-10. 
every year about 4 lakhs dollars, that 
is, practically 20 lakhs of rupees for 
the last 4 years.

Shri Kidwai: Ten times.

Dr. P. S. Deshmukh: Four crores 
of rupees.

Shri V. B. Gandhi: That is really 
the position. Something is said about 
abundance of supply.

If this abundance theory is really 
worth entertaining, then how can we 
reconcile the fact that even Great 
Britain is willing to pay 20 cents
more per bushel? It is going to pay 
70 cents and that itself should make 
us think how far there is truth in 
this abundance of supply theory. Now, 
what are the real facts? This 
abundance is more superficial than 
real. Last year’s exportable surplus 
produced in the exporting countries 
was 66 milllion bushels, and the cur.- 
rept year’s is expected to be of the 
order of 46 million bushels, that is to 
say, a decline of 20 million busheis. 
The position may be very nearly what 
it was last year, because of the fact 
that at the end of the current year 
we shall have a stock of 34 million

bushels as compared to 16 million 
bushels stock last year. So, the posi
tion may be very nearly what it was 
last year, but certainly it is not a 
position of any great extra-abundance.

For all these reasons, I whole
heartedly support the stand taken by 
pur Government.

Shri T. K. Chaudhuri (Berhampore): 
I am hardly impressed by Britain not 
signing the agreement and I would 
not be impressed if Britain decides 
to sign the agreement today, because 
of the fact that Britain has in either 
case her own axe to grind. The 
House might know—or, it may not 
also know—that this price of 2 dollar 
and 5 cents has been the result of the 
Farm Support Programme of the 
United States Government and Bri
tain wants the United States in return 
to consider favourably the Sterling 
Area support programmes for rubber, 
cocoa and other things. Thus, there 
is a bargaining tug-of-war going on 
between Britain and America. Our 
query to the Government is whether 
they have made an assessment of the 
international stock position before 
they agreed to the higher price 
demanded by U.S.A. I am not very 
much impressed by the figures just 
now cited by Dr. Gandhi. I have 
other figures with me. The inter
national stock position in 1952-.53 in 
the four exDortintr countries of the 
world, viz. the U.K., Australia, Canada 
and Argentina—of course, Argentina 
was not in the international wheat 
agreement—was 16 million tons. This 
year, upr to June it ir; expected to be 
,*?4 million tons. In June 1954. it is 
expected that It would be 30 million 
tons. This stock position can be 
nscertained authoritatively. The hon. 
Minister has avenues to ascertain it. 
In view of this stock position, I want 
to know whether Government have 
made a proper assessment thereof and 
whether they have utilised our posi
tion as one of the orincipal buyers in 
the v^orld market in having a voice 
in fixincr the world wheat agreement 
nrires irrpsoertive of the Farm Suo- 
nort Prices of tbp United States or (he 

nosition tnken im hv 
Have we moved ind^nendent- 

ly and ascertained prices from other 
countries which arc not in the agree
ment, say. Argentina, Russia or 
China? If we have done all this, I 
would be satisfied.
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Shri Kidwal: I think that some of 
the Members who have taken part In 
the discussion are not well aware ot 
the conditions under which wheat has 
been purchased. Earlier, when ex
plaining the terms ot the agreement. 
1 had stated that once the Burma 
Government had ollered us rice on 
very, very lavourable terms, and the 
price would not have been half ot 
what we are paying today. But they 
wanted a long-term agreement—an 
agreement for about six or seven 
years. Our experts who smell some
thing in everything heard that the 
price of rice was going down and so 
they. advised, “Why should we commit 
ourselves for this seven year period?’' 
The prices that we have been paying 
now show how mistaken our experts 
were.

Since this Conference for reviewing 
the Wheat Agreement started in 
England last year we and Britaii) 
have been working in complete agree 
ment. We resisted every attempt of 
the exporting countries to raise the 
price so much so that the London 
Conference was abandoned. Then thf 
Conference re-assembled ahd again we 
and Britain started working m com
plete agreement and worked so, till 
the Conference reached a decision. It 
reached a decision that the- export
ing countries will fix the maximum 
price at 2-05 dollars. Then we parted. 
I think hon. Members must have 
noticed that only seventeen countries 
at first signed the agreeiqient, and that 
neither Britain nor India did it. One 
news agency also reported from 
Washington that India and Britain 
were not signing the agreement. But 
we considered the pros and cons ot 
this matter here and thought it would 
be advantageous to s i ^  the agree
ment. •

Since the Conservative Government 
came into power in Britain, they are 
giving up all the State trading and 
passing their trade to private mer
chants. They are withdrawing all the 
subsidies and though I have no means 
of knowing it, my guess is that they 
are going to leave the wheat trade 
also to private merchants. Therefore 
they have not entered into this Agree
ment.

Now I have got the open market 
prices of the last four years during

which this Agreement has been in 
operation. The minimum price in 
19DU was 2-17 dollars. That was the 
minimum price of the new crop in
1950 and according to quality the 
price was higher. The highest was I 
think 2-34 dollars. According to this 
Agreement, the quantities we had 
agreed to, were purchased at 1*80 
dollars and whatever dillerence there 
was was paid in the United States by 
the United States Government. At 
that time also people thought that 
prices would come down; theiefore.
the minimum price was brought down 
from 1.50 dollars to 1-20 doUars. But 
what do we find? Next year the
minimum price at which wheat was
available was 2*26 dollars, that is a
rise of 9 cents. Therefore we were 
gamers. Next year, that is in 1952 
the minimum price was 2-34 dollarti, 
which is a further rise. This year, 
that is in 1952-53 the minimum pi ice 
at which it was available was 2*44 
dollars. In spite of the accumulating 
stocks we would have paid higher and 
higher prices every year, but for this 
Agreement. This agreement entitled 
us to pay the maximum prices accord
ing to the agreement, that is 1.80 
jollaw and the balance was paid by 
the Governments of the exporting 
countries.

I P.M.

We must in this connection remem
ber that the United States has got a 
policy of price support. Whatever be 
the lowest price the United State.-- 
Government will pay to the wheat 
producer 2-21 dollars. So long as that 
price support is there these high 
prices will continue, because nobody 
there will sell at a lower price than 
the price paid to the producer. The 
price support is^ to continue for 
another two years. Therefore, in the 
next two years there is no likelihood 
of the prices coming downr ^ t  is true 
that the United Kingdom has not 
entered into the Agreement. The 
United Kingdom was the highest con- 
sumerj but the wheat consumption 
will continue. If U.K. will not pur
chase according to this agreement then 
the U.K. merchants will purchase it 
in the open market. So long as U.S.A. 
which is the largest producer, has 
this price support policy that price 
will continue. Thi.s is the main 
reason why, although we did not sign 
the agreement on the opening day, >ve 
considered it and decided here to sign 
it. It is still said that wc may not 
ratify it. It is open to us. But I have 
not heard anything in this House 
which could lead us to hope that we 
can get it elsewhere at cheaper rates.
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[Shri Kidwai]
A friend spoke of Argentine and ot 

Kuiisia. 1 have been trying to contaci 
Kussia. I have contacted the Russian 
Embassy. Two years ago there was 
a barter agreement with them, ' 
Although it was stated here by a ' 
Member on this side that we goi 
wheat from Russia cheaper than from 
U.S.A., it was not correct. Russia in
sisted that they would send wheal to 
us at the open market rate of the 
U.S.A. and they would take from us, 
in barter, things at our price, not at 
the world price. At that time we 
needed wheat very badly and we 
accepted it. We lost more m that deal 
than in the other deal with the U.S.A. 
or other Governments.

But this year I said I am prepared 
to enter into a long-term agreement 
with Russia, for supplying us for the 
next five years 1 million tons of vrheat; 
but the prices will not be thfe inter
national prices. I said that the prices 
will be the internal prices of East 
Punjab. The open market internal 
price of East Punjab I offered, and in 
lieu, we said we will supply them 
w hat^er they required, without c\ny 
restriction, at our internal prices. 
That offer was made first through 
some friends, then officially, c.nd I 
think more than a month has passed. 
We have not heard^about it. It seems 
there is some mention of it in Moscow, 
because we received a cable from our 
Ambassador there wanting us to send 
to him the details of our offer. This 
is the position.

ours. They can afford to pay a little 
higher price but is there any Member 
in this House who can say' that we 
can also take that risk and force our 
consumers to pay a higher price. 1 
think the price that we are charging 
is high. I would try to reduce it this 
year. We have reduced it by one 
rupee. Let us hope that, in spite of 
this price being high, we will be able 
to reduce it by another rupee next 
year. But if we do not get this 
assured price, there is the guarantee 
price.  ̂ Supposing next year, the open 
market price in U.S.A. is lower than 
this price. Then we will have to pay 
only the open market price. We will 
be in a loss only when the open 
market price is below the minimum 
price. Then we will be required to 
pay more. That is not goins to 
happen in the course of two years so 
long a s . the food policy continue^. 
There is such a large margin between 
the present open prices and the 
minimum prices that I do not think 
it is going to come in the next four 
years. ‘

Shri K. K. Basu: May I know the 
period?

Shri Kidwai: Three years.  ̂

ftfvTT I

If Members slill think that we are 
entering into a bad bargain, we are 
prepared to accept it. But we will be 
held responsible—if later on we do not 
find wheat at this price. As a matter 
of fact, we do not need much import 
of wheat. It is on account of the 
shortage of rice that we are importing 
it. I was in Burma recently and 
I said: when your prices come down 
below the wheat prices we will stop 
importing wheat, we will switch on 
to rice. But so loner as the present 
international price continues, so long 
as the U.S.A. Price Support Policy 
continues, I do not think we will be a 
gainer if we do not enter into this 
bargain. Why Britain has done it I 
do not know, because whatever we 
aiE?reed to we were constnntly in con
sultation and we differed onl.y in con
sidering whether we should sign it or 
not. We here decided to sign. They 
want to pas5? on the trade also to prl- 
vnte merchants and .stop paying any 
subsid.v. Now, thp average income of 
a man in England is much higher than

t  ^  wfhFT ^  I  %
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The House then adjourned till a 

Quarter Past Eight of the Clock on 
Tuesday, the 28th April, 1953.




